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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD !

02.1406/97 dt.23-10-97
Between

Smt. G. Mahalaxmi : Applicant

and

.1. Regiopal PF Commissioner AP
AR Barkatpura, Hyderabad

2. Dist. Employment Exchange Officer
Nizamabad Dist

Nizamabad 503002 : Respondents
Counsel forthe applicant : K. Vinay Kumar
Advocate
Counsel for the respondents :I !
OGSC
Coram

HON. MR. H. RAJENDRA PRASAD, MEMBER (ADMN.)%

'HON. MR. B.S. JAI PARAMESHWAR, MEMBER (JUDL.)
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0A.1406/97 | dt,23-10-97

Interim order

Heard Sri T.L.K. Sharma, for Sri K. Vinaya Kumar,
learned counsel for the applicant and -aone for the respon-
dents. ! |
1., Admit{ . ; -

2. On a requisition from ReSpondent-i,_sta;ing that her
name has been sponsored by the Employment Exchange for fil-
ling up the post of.gDCs in Respondent<l organ;sa;}oh, the
applicant submitted her application in the prescribed form

‘stating that she was a physically handicapped candidate.

3. On 10-10-1997 the respondentel rejected her application

stating.that there 3%; no vacancies avalilable 1in the said
organisation againstléeneral category.

4. It is not made clear whether her candidature has been
re jected méfély on the gfound of nbﬁ:évéilability of vacan-
cies for General Categ§§§ candidates (to which she admittedly
belongs) while ignoring her candidature as physiéally
handicapped person. It is noticed that it is very clearly
mentioned in her application form thét she suffers from 40%
physical disability and it is also seen ;hat she had paid
only Rs.10/- by way of Bank Draft, which is the amount
specified for physically handicappéd:candidateé. This wﬁuld

go to show. that her candidature has been considered under

and may be
physically handicapped quota, 4f no vacancies s available

to be fiiléa under this catego£§ in the respondent organi-
sation. If no vacancies are available, then her candidature
may _not be acceptable both under general category and under
physically handicapped category, but ifany vacancies remain

unfilled under physically handicapped quota, her candidature
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shall have to be considered ignoring the community to which
she belongs., This has to be clarified. Since this is:.not
clear at this moment it would be fair and equitable as well
as expedient to direct the respondents to pefmit her to take
the examination scheduled to be held on 26-10- 19%: or any
future date at Nizamabad centre on p;oduction,o;kggig‘;rder.
It is further directed that her results shall not, however,
be declared until further orders.

5. Respondents shall file éounter in six weeks. List the
OA thereafter. 1Issue CC today.

U g™ —alE,

. Jai,Parameshwar) (H. Raje Prasad)

_"f’,,z’m ember (Judl. ) Membe dmn )

23407 \
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Dated : October 23, 97
Dictated in Open Court
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N TI{E CE\T’I‘RAL ADMINISTR 3s'T‘I\L'] TRIBUNAL 3 HYDE RABAD P""V"ﬁ

AT HYDERABAD

0.A., NO.1406/97

B O TR

o DATE OF ORDER @ L1.9 1998

BETWEEN : Smt G, Mahalaxmi

... Applicant(s)’

i

AND

1. :Regienal Prevident Fund Cemmissiener
A,P,, Barkatpura, -
Hyéderabad, :

2. The Dist. Employment Exchange Officer
Nizamabad Dist.,
Niz;mabad 503 062,

. awe Respondents

c¢ounsel for the Applicant - Shri Ke Vinaya Kumar
Counsel for the Resnoiddents - Shri ReNe. Reddy
Counzel For the State of AP, — Shri P, Maveen Rao
Coram 32 .

The Hon'ble Justice Shri D.H. Nasir - Vice Chairmén.
.The Hon'ble Shri H. ngendra Prasad = = Member (n)

(Order per Hon‘ble Shrl H. Rajendra Praqad, Member (A))

A
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(Order per Hon'ble Shri H, Rajendra  Prasaed, Mcmber (A))
Heard ¥x/Shri K. Vinaya Kumar for thé Applicant(s),
shri/¥z R.N, Reddy . for the Respondents and Shri

P. Naveen Rao for the State of A.P.

The orders paS>ed by this Trlbunal today in O.n.i

No. 987/9675ha11 be complied with in thls C.A. as weil,

A copy of the orders pasced in O.A. No, 987/96
shall be kept on record of this file and also supplied

to the Respondents to facilitate further action.

T

o e
(H. Rajend asad) - . {D¢H. Nasir)
Member (A ‘ Vice Chairman

DICTATED IN OPEN COURT
| "DATED ': 24.8.1998
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TO

1, The Regional provident Fund Comnrd sgionerx
A.P. Barkatpura, Hydersbad.

2, The bDist. paployment Exchange Cfficer,
Nizamabad Dist, Niz zamabad=2.

3, One copy to Mr. K. Vinaya Kumar, advocate, CAT .HyC.

' 4, @ne copy to Mr R N Reddy, CGSCe. cat  Hyde
5, One copy to Mr. p.Naveen pac, Spl. Counsel for A.P ,Govt LCAT Hyd,

6o one COPY +O WQM'(A) CATQHYdQ

7 .One copy to DR(a) CAT, Hyd,
8. One spare CcOpY e«
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The following direction is issued:

1

iIf the applicant had heen permitted to appear
the test/exanination/interview held on 7-9-98, br on any
|

subsequent date, in pursuance of the interim orders passcd by.

this Tribunal on 3.9,1927, the results of the said eéxaminztion

- 1
shall be declared forthwith, and the merit-based selected
anaid

canaid

ate shall e appolnted now,

judgment of Fon'ble Supreme .Lourt i Ixcise Supdt. P*‘fgla}\-:apatn'a'm,

This is in keeping with the

a
Krishna Dist. #.F. Vs, K.L,N.,Visweshwara Rao and

others (1996)(6;
SCALE 676, as well as Govt.of India, Dept.of Personnel and

REABKUFHY Treining O.MNS, 14024/2,/96-Estt,(l) dated 18-5-1998,
. - ]
Thus, the, OaA is Jdisposed of finally, No césts.

b
|
. , | _ o S/ ~x Ii x
S Irputy Registrar.
. A

CERTIFIED TO BE TRUE CCPY

COURT OFFICER '
CENTRAL ALMINISTRATIVE TEY BUMAL :
‘ HYDERABAD BENCH : -

HY LB BATAD
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Be tween
Smt. G. Maha lam1.

and

1. Regiopal
‘AR Barkatpura, Hyder

2. Dist.
Nizamabad Dist

Nizamabad 503002
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pF Commissioner AP
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counsel forthe applicant
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Shall have to be consideregd ignoring the community to which

she be longs.

This has to be clarified

Since thi' is not

clear at this moment it would be fair and equitabl* as well.

as expedient to direct the respondents- to permit heir to take,

‘t.he examination scheduled to be ;held on 26 10< 1997 ar any

-7_, 0\(4}*403‘:"'

future date at Nizamabad Centre on production ofAthiS crder,

It is further directed that her r/esults shall not,

be declared until further orders.

5. Respondents shall file counter in six weleks.

OA thereafter. Issue CC todey.
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